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Vs
Union of India and Another RESPONDENT
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Hon'ble Judges : P. Sathasivam, C.J.;Ranjana Prakash Desai, J;Ranjan Gogoi, ]
Bench : Full Bench

Advocate : Gopal Subramanium

Final Decision : Allowed

Judgement

1. Writ Petition (Crl.) No. 158 of 2013 and Crl. M.P. filed in Writ Petition (Crl.) No.
155 of 2013, are taken on Board. Issue notice to the Union of India, returnable
on Monday (16.09.2013).

2. Dasti, in addition, is permitted.

3. Counsel for the Petitioners are permitted to serve notice on the Office of
Attorney General for India.

4. Mr. Ravi P. Mehrotra, learned Advocate, accepts notice on behalf of the State
of U.P. and its officers.

5. Heard Mr. Gopal Subramanium, learned senior counsel appearing for the
Petitioners in W.P. (Crl.) No. 155 of 2013, Mr. M.N. Krishnamani, learned senior
counsel for the Petitioners in W.P. (Crl.) No. 158 of 2013 and Dr. Rajeev Dhawan,
learned senior counsel appearing for the State of U.P.

6. On going through various allegations leveled in the writ petitions, we are
inclined to examine the matter. At present, we direct the State of U.P. in
association with the Central Government to take immediate steps and lake
charge of all persons, who are stranded without food and water and set up relief
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camps providing all required assistance. It is also directed to ensure that all
stranded are taken to places of safety and are given minimum amenities of food
and water and to make adequate arrangements for their stay, till rehabilitation
and restoration takes place in their respective places. It is further directed to
provide necessary medical treatment to all wounded and needy persons and also
while lifting them to hospitals, either at Meerut or Roorkee, if required hospitals
at Delhi or any other suitable places.

7. The State of U.P.,, as well as the Central Government, is directed to file the
compliance reports by their senior officers on the next date of hearing.

8. Learned Counsel for the parties are permitted to file additional documents. List
on Monday (16.09.2013) at 2.00 p.m.
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